
BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH AT NEW DELHI  

OA No. 1151 of 2024 

IN THE MATTER OF: 

SOCIETY FOR PROTECTION OF  
CULTURE, HERITAGE, ENVIRONMENT, 
TRADITIONS AND PROMOTION  
OF NATIONAL AWARENESS ...APPLICANT 

VERSUS 

UNION OF INDIA AND OTHERS   ...RESPONDENTS 

     NDOH: 05.02.2026 

I N D E X 

S. NO. PARTICULARS PAGE 
NO. 

1. Affidavit on behalf of Respondent No. 3, 
Delhi Development Authority, in terms of the 
Order dated 10.11.2025. 

1-2

2. Annexure R-1 (Colly): 
Copies of the photographs, along with the 
geo-coordinates of the areas where IGL 
pipelines have been laid. 

3-6

3. Proof of Service. 7 

 RESPONDENT No.3/DDA

THROUGH 

DEEKSHA L. KAKAR 
COUNSEL FOR DDA 

B-6/58, LGF, SAFDARJUNG ENCLAVE
NEW DELHI – 110029. 

Ph. 9313119255 | deeksha.kakar@scladi.com 
Enrol.No.D/1154/2008 

Place: New Delhi  
Dated: 30.01.2026 

431



BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH AT NE\V DELHI 

OA No. 1151 of2024 

IN THE MATTER OF: 

SOCIETY FOR PROTECTION OF 
CUL T~JRE, HERITAGE, E~TVlRO~Jl\,iBNT, 
TRADlTIONS AND PRO:MOT!ON 
OF NATIONAL A WAREl'-TESS 

, . VERSUS . 

UNION GF INDIA AND OTHERS , 

' . 

... APPLICANT 

... RESPONDENTS 

AFFIDAVIT ON BEHALF Ol~ RESPONDENT NO. 3, 
DELHI DEVELOPI\.fENT AUTHORITY, IN TF.Rl\1S OF 
THE '(~)RDER DATED 10~11.2015~ · : , • 

posted as Dy. Director (H6rf.}BDP, South East, DDA, having my 

office at ~ikas Minar, lTO, I)elhi, do hereby solemnly affirm and 
. .. , . ' . . . . . 

declare as under: 

circu,imst&nce.s of the (;ase, ~:; p_er the records maintained by the 

Department and as such competent to swear and depose the 

2. By Order dated 10.11.2025, this Hon'l>le Tribunal directedthe 

answering Respondent, Delhi Development Authority 

("DDA") to file an affidl:l.vit with respect to the issue raised by 

the Applicant concernih~ the :rein.oval of the d~c~iments 

rel;ting t~ the In-Shu.Rehabilitati'on·s·cheme 1rom ·the ·website 

of'the DD.A .. It was fu11her dirP.cted to place on record the 

: ·, 
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2
details of the area of Kusumpur Pahari along with geo­

coordinates, where laying of Indraprastha Gas Limited 

("IGL") pipelines has been permitted. 

3. It is submitted that the process of removal of irrelevant 

documents from the official website of the DDA pertaining to 

the In-Situ Rehabilitation of the Kusumpur Pahari has been 

duly completed by PMA Y /ISR(H)/DDA and System 

Department, DDA. Further, a new tab for PMA Y /ISR(H) has 

also been created on the website. 

4. It is further submitted that the areas of Kusumpur Pahadi, 

where the pipelines have been laid, as a part of Aravali 

Diversity Park. The geo coordinates, where the IGL pipelines 

have been laid. do not fall within the south-central ridge. An 

approximate length of 1,427 metres of pipeline has been laid 

in the area by the IGL. Copies of the photographs, along with 

the geo-coordinates of the areas where IGL pipelines have 

been laid, are annexed hereto as Annexure R-1 (Colly). 

5. The above information, documents and present Affidavit are 

submitted accordingly. 

~ '?,~ 
\r\-Y,>-0 

\-0~ 
Verified at Delhi 

contents of the above Affidavit are true and correct to my 

knowledge based on the records of the Delhi Development 

Authority. No part of it is false and nothing material has been 

concealed therefrom. 

7° 
ARY PUBLI C 

D ELHI (IN DIA~ . 

'L 1 J~N 1~1o 

SANDEEP SHAR 1,_ 

RaGN. NO. 1186/98 * 
EXP. OT. 02-04-2026 :"<"" 

~/ 
. Of ._,,-,· 

DEPON 
V\JENOAA KUMAR 
Oy Director (Hort.),OOA 

·s.o.P._ S~uth-~asiark 
Aravali 81od1vers1ty. 110010 

vasant Kuni, New Oelh1-
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3ANNEXURE R-1 (COLLY)
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